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extend the folorving sections of the said Act to thc Notified Area Comniittce, 
Rajgath in Sirmaur district, Hin~achal Pradesh and declare tfiat tlic 
provisions of the said scctions shall come into force from the date of issue of 
this notification :- 

Sect io~los: 

(R.H.P. Extm., dated 8-10-1983. P. 1103.) 

THE HIMACHAL PRADESH M'UNIC~PAL CORPORATION 
(AMENDMENT) ACT, 1983 

(Act No. l S f 1983') 

I . Shorr titlc and comrnenccmcnt. . . 
2.. riiscrtion of new section 289-A., . 
3: Aiiendmeni oT Second Schcdulc. . , 

a .  

- (Rgceicid the n.rw~l i ojctlre Governor of. Hiqrachdl Pradisil oil 1 9-9-7 923' 
atd was p~/bl i~J~ed it! A H-.P, Exfrd., darcd2 2-9-'1983;P. 1043.) . . 

. ,. I -. . 
An A d  to artlrt~d rtje H~I>ICIC/~(II A-ac~ziI~ ~rt t i ic i j i i l  ~ o r ~ o i ; l r i o l ~  Art, 1979 
(Act No.,9 01 1980). 

'BE it er~ack'd by the Legislative Assembly oFHimacha1 Pradesh in the 
Thirty-fou r th Year of the Republic of India as follows:- - 

1. .Slrori tille I I I ~ ~  cohrnrb,lup,~!i1,lt;-+ ),This A c t  n ~ i i y  bk called ' h d  
Himachal ~ radesh  Municipal Corporation (~rncndrnen t). Act, 1983. 

(2) It shall come into force at once. 

2. Iusertiom ofnulv srctioti 289-A.-After existing section 259 of thi 
HimachaI Pradesh Municipa 1 Corporation Act, 1979 (9 of 1980) (hereinafter 
catlcd the principal Act). the following new section 289-A, along with its 
heading, shall bc inserted, namc1y:---- 

"289-,f . Poirn. of C~ag~~i s s io t~cr  to reqlrire cot~vr~aiot~ of ser~bice Infr i~~rs  
iltro n.rrierjlusi~ 1atritres.-41) Notwithsfanding anything coiltaincd 
in this Act, and the rules or bye-laws framed thereunder, the 
Commissioner may, subject to such rules as the Smte Governn~~nt, 

, . .  _ - - - - .  - ------__L- 

-, . 
I .  For State'rncnt-of Objtits and Rc.:ujons see R.H.P. ~ x t i a .  ,date'd 19-8-1983 0. 78'6. 



.- - _  make in this behalf, require rhe onner or acdupa~~f  df any 
scihce latrine, within a period to be specified in the noti=e, to 
demolish or dose such service latrine and convert it into watcr 
f lush  lafrinc. . 

(2) On the failure of the oivqer or tbe occupant, as thc GZSC may be, 
to do so within thc specified period, the Cornmissioncr may cause 
thc samc to bk dcrn;!ish'ed or closcd and convcrlcd into water 
flush larrinc, . and .. .. shall recovcr tbe cost: thereof as arrears of 
taxcc". 

3. Atn.ctrdmeni. of rlre Second, Sc11erlrrle.-After the cxisting.itcm F r -  
caiaing to section 289 in the S~.con.d Schc-dule app,ended to the principal 
Act. the. foBowingncw i t e m  pertaining to, section, 289-A shaIl be added, 
namely-:- - . 
"Section 289-A Failure to convert 500 or simple io~prison- 10'! 

service latrine into ~ e n t  &o! exccedi,~n bnc . 
water Rush latrine. month or with botb:"' 

' . . WO?TIFlCATIOM AND BYE-LAWS - -  . 

THE HIMACHAL PMDESY . . ,,, MUNICIPAL I ._ . CQRPORATION ACT, 
1979 



THE HIMACHAL PRADESH MUNICIPAL CORPORATION 
(AMENDMENT) ACT, I984 

W h 12 or 1984)' 

Arrangement of  Sections 
Sections : 

1. Short title and ctlmrnerlccrricltt. 

2. Amendment of Section 5. 

3. Substitution of Section 9. 
4. A~ner~drnent of Section 13. 

5. Insertion of Section 70-A. 

6. Insertion of Third Schedule. 

(Received the assent of the Governor, Himachal Pradesh on the 
26th May, 1984 -and was published i n  R.H.P, !Extraordinaryl, dated the 
30th !day, 1984 at Page 930-931) 

An Act further t o  amend the Himachal Pradesh filunicipal Corporation 
A c t ,  I979 (Act  No, 9 of 19S0). 

BE i t  enacted 'by the Legislative Assembly of Himachal Pradesh 
in t h e  Thirty-Tilth Year or the ,Republic of India as follows ;-- 

I. Short title and commencement.-(I) This Act may be called 
the Hirnachal Pradesh Municipal Corporation (Amendment) Act, 1984. 

(21 It shall  come into force a t  once. 

2. Amendment of section 5.-For sub-section (11  of section 5 
of the Himachal Pradesh hlunicipal Corporation Act, 1979 (9 of 1980) 

(hereinafter called the principal Act} t h e  following sub-section shalt be 
substituted, namely :-- 

" ( I )  Elected councillor from each municipal ward constituted 
under section 8 shall be chosen by direct election by she 
persons who have attained the age of 18 years and whose 
names nre entcred in the  elecroral rol'l referred to In 
section 1 I." 

3. Substitution of scction 9.-For s e c t i ~ n  9 ~1 the principal Act 
tlic following scction shall be substituted, nanely ? 

"9, The Government, may, from t ime to time by an ordcr 
published in [he Official Gazette, zllcer or amend any 
order made under sectiun 8." 

1, Amendment of section 13,-After clause (a)  of  sub-section 
I l l  of section 13 or the principal Act, the foilowing new ctause shall 
be inserted, namely :-- 

"(aa) i f  he is less than 25 years of age;" 

1. For S t a t e q t  of Objects and Seasons see R.H.P. (ma.), dated 32th ~pi l*  

1994, P. 650. 



5. Insertion of section 70-A-After section 70 of the  principal 
Act the  following section 70-A, alongwith its heading, shall be inserted, 
namely :-- 

"70-A. Power to take over t he  employees of Municipal Corporation 
specified in the Third Schedula--( I )  Notwithstanding anything contained 
in this Act, any other law in force, rules made thereunder and contract 
executed and orders made, the  State Government, if it thinks Fit that 
i t  i s  expedient and necessary to do so, may, by notification jn the  
Official  Gazettc, take over all nr any class of cinyloyecs wc~rking i n  
the Munic-ipal Corporation specified i n  ttie Third Schedule of the Act. 

(2) Where any class of employees are taken over under sub- 
section ( I ) ,  such employees will become the elnployees of the Sta te  
Government and shall be entitled to such remuneration and shall be 
governed by such rules and regulations as are applicable to the 
employees of the  S ta t e  Government on equivalent post. 

(3) \ifhere any class of employees are taken over by the  S ta t e  
Government under sub-section ( I ) ,  they shall be merged with the 
employees of ihat Department to \ithich the Sta te  Government may 
order : 

Provided chat \{,here such cmployecs are  so takcn aver from 
hlunicipal Corporation, the corresponding posts in tllc (vlunicipaf 
Corporation shall be filled in by deputat ion out n l  cadre of the 
Government Department concerned and the espenditurc OII account or 
pay and allowances etc. shall be borne by t h e  Munic ipa l  Corporation. 

(4 )  Any service rendered by such class of employees under 
Municipal Corporation before taking over such employees shall be 
deemed t o  be service rendered under the  Sta te  Government : 

Provided tha t  where any class of employees are taken over by 
che State Government under sub-section ( I ) ,  the employees whose 
services have been taken over shall be governed by the pensionary 
regulation as made applicable to Government employees provided they 
exercise their option to surrender their contribution of  contributory 
fund alongwith interest thereon which amount will be deposited in 
their General Provident Fund Account in the Department concerned of  
the  S ta t e  Government and  the share of the Municipal Corporation 
along with interest thereon shall be credited to the consolidated fund 
of the S t a t e  or Hirnachal Pradesh. 

(5)  Nothing in sub-sections ( 1 )  to (4) shall apply co any employee, 
who by notice in writing i n  chat behalf to the Sta te  Government within 
a period of two months from the  date of such taking over intimates 
his  option lor not becoming an einp!o)eee of the State Government, and  
where any employee gives such notice, his service under the  Munic~pal 
Corporation shall stand terminated with effect from such date of 
taking over, and he shail be entitled to compensation f rom the Ljunicipal 
Corporation, which shall be as follows :-- 

' 

(a) In the case or a permanent employee, a sum equivalent to 
his salary (including all allowances) for a period of three 



months or [or the remaining period of his service, 
whichever is less; 

(b) in the case of a temporary emptoyee, a sum equivalent to 
his salary (including all a1lowanr.e~) for one month  or for 
the remaining period of his service, whichever  is less." 

6. Insertion of the Third Schedule.-After the Second Schedule 
annexed co the principal Act, the follotving Third Schedule shall be 
inserted, namely ;-- 

''71 I E  7.1 I I  t<n sci IL:IIUL.P 

(See section 70-A) 

SI ,  No. Class of employees 

1. ExecutiveEngineer. 

2. Assistant Eng inee~ .  

3. Junior Engineer. 

4. Market Superintendent." 

THE HIMACHAL PWDESH MUNICIPAL CORPORATION 
{AMENDMENT AND VALiDATIOX) ACT, 1984 

(Act No. 20 o r  19841' 

Arrangement or Scctions 

Sections : 

1. Short title and commencement.  

?. Amendment of section 3. 

3. Amendment or section 46. 

4. Amendment of section 70-A. 

5. Amendment of Third Schedule. 

6. Validat  on. 

7. Repeal and savings. 

(Received the assent of the Governor, Himachal Pradesh on the 
loth October, 1984 and was published in R.H.P. (Ext-ra.], d a ~ e d  t h e  
19th October, 1954, Page 1711-1712). 

An Act furrher co amend the Himachal Pradesh Municipal 
Corporaticn Act, 1979 (Act  No. 20 ui 19801 and LO va l~date  ce r t s i r  
actions taken thereunder. 

--- 
1. For s t a t a n t  of Cbjccts and Reasons see R.H.P. (Extra.) ,  datcd 12th Se?:cr% 

1984, P. 1597. 



THE HIMACHAL PRADESH MUNICIPAL CORPORATION 
(ATITENDMENT) ACT, 1985 b 

d 

(ACT No. 4 OF 19XG)l 

ARRANGEMENT OF SECTIONS 
SecrIotrs : 

1. Short title and commencement. 
2. Amend inent of section 2 .  
1. Amendment of section 4. 
4. Amcndment of scction 5. 
5 .  Substitution of scction 6. 
6. Insertion of section 6-A. 
7. Amendment of section 7. 
8. Amendment of section 13. 
9. Amcndment of section 16. 

IO.  Amendment of section 34. 
11. Amendment of section 37. 
12. Amendment of section 38. 
13. Amendment of scction 39. 
1 4. Amendment of section 40. 
15. Amendment of section 42. 
16. Amendment of section 43. 
17. Insertion of section 46-A. 
18. Amendment of section 47. 
19. Amendn~cn t of s e c t i o ~ ~  50. 
20. lnsertion of new sections 69-A, 69-8.69-C, 69-D and 69-E. 
31. Amendment of section 70. 
22. Insertion of new section 70-B. 
23. Amendment of section 74. 
24. Amendment of section 78. 
25. Amcndment of sccl ion 90. 
26. Amendment of section 91. 
27, Amendment of sqction 92. 
28. Insertion of acw section 103-A. 
29. Amendment of section 134. 
30. Amendment of section 136. 
31. . Amendment of section 137. 
32. Amendment of section 138. 
33. Amendment of section 145. 
34, Aendment of section 146. 
35. Amendment of section 150. 
36. Amendment of scction 1 86. 
37. Amendment of sections 197, 203, 206, 21 3 and 217. 
38. Amendment of scction 228. 
39. Amendmcnt of Section 232, 240 and 253. 
40. Amcndmcnt of secton 262. 
41. Amendment of Section 268. 
42. Amendmcnt of section 269. 
43. lnsertion of new section 269-A. 
44. Amendment of sectians 272,283,285, 290, 292, 293,269,270 and 

278. 
1 .  For staremcot o f  Objects and reasons sca R.H.P. Extm. datcd 18-12-1985, P. 2967- 



Insertion of new section 384-A. 
Insertion of ncw section NO-A. 
Amendment of section 404. 
Substitution of section 405. 
Amendment of scction 406. 
Amendment of scction 408. 
Substitution of section 409. 
Amcndment of the First ScheduIe. 
Insertio.1 of the Fourth Schedule. 
Repeal and savings. 

(Received the assent oi the Governor, Himachal Pradzsh, on 
the 23rd .Tanuary, 1986 and was pubtjslled in R.H.P. Extra., Dated the 
27th San.~ary. 1986 at page 87-99). 

ACI ~ W I I I E F  to atlret~d thc Hitjtachal Pmdesh 114rilulicip;~l Colporrrtion 
Act, I979 (Act No. 9 of 1980) and to ~wlidaie cerfnin nct iotrs take11 
f heretrmder. 

BE it enacted by the hgislative Assembly of Himachal Pradesh in the 
Thirty-sixth Ycar of the Republic of lndiass CoI10ws:- 

1. Sltorr firle alld comme~rco?ie/rt.+i) This Act may be called the 
Himachal Pradesh Municipal Corporation (Amendment) Act, 1985. 

(2) It sl~all come and shall always be decmed to havc come jut0 force 
on the 3Ist day of Augst, t 985. 

2. Aa~mrl,ne)il of secliorr 2.-In section 2 of the Himachal Pradesh 
Municipal Corporation Act, 1979 (9 of 1980) (hereinafter referred to as the 
pancipal Act),- 

(n) aftcr clause (7), the following ckause shall be inserted, namely:- 
c'(7-a) "Corporation" means a Municipal Corporation estab- 
lished under this Act; " and 

(b) for clause ( 1  2), the following cIause shall be substituted, nameIy :-- 

c'(12) "Divisional Commissioner" means the Divisional 
Comrn issioner-in-charge of a division in Himachal Pradesh 
within whose jurisdiction n particular city i s  situate and 
illcludes any other oficer in the super-time scaIe of the 
India2 Administrative Service appointed by thc Govcrn- 
men t to perform all or any of the functions of the Divisional 
Commissioner under tllis Act ; " . 

3. Ame~idt~tslt ofseciion 4.-In section 4 of the principal Act,- 

(0) in 'sub-section ( I ) ,  Tor thc word "Government" the word 
"administration" shall be substituted and the word "the" 
sl~aIl be inserted between the words "for" and 'lcity" ; and 

(b) in sub-scction (3), for the word "co-optcd" the word ('nomi- 
nated'' shall be substituted. 



4. A I ~ I C ~ ~ ~ I I ~ I I ~  of secliorr 5.-In section 5 of the principal Act,.- 

(a) ill sub-section (2) for the proviso, the folIarving provisos and . i 
Explanationshall hes~tbstituted, namely: - 

(<Provided that the tatai  umber ~f elected couocillors for a 
C ~ r ~ o r a t i o n  shall be f ixed on th? basis of one councillor fnr 
a populntion of not lrss than three thousand : 

Provided further that the total numbx of elected councillors shall 
not exceed tivcnty-one. 

Explm~atiun.--In this sub-section, the cxpre;sion 'population' 
means thc populat~on as ascertained at the last preceding 
census of ~vhi ch tile relevant f gures have been published, "; 
and 

( 6 )  in subsection (31, for tbc word 6s il,sn" occurring between t l ~ e  fi 

words '<the" and "c~mpositic~n", the word "existing" shaIl 
bc substituted. 

5. Subslildiort of seclion 6.-For section 6 of tile principal Act, 
and its heading. the following shall bc subslitured, namely :- 

"6. Special r.cp~.esenrariu,r ro \rv~nerr.--lf no woman has bccn ctccted 
to a Corporation or only one wolnl I is elected, the Government t. 

shall nominate two women or suc,k number of women as fall 
short of two from amongst the wcakcr sections of the society 
who is or are otllerivise qualified to be selected as councilIors 
of thc Corporation : 

Provided Lhat whcocvcr a casual vacan:y occurs in the office of a 
nomir~ated counciiIor, the fresh nomination shalt be made within 
a period of thirty days of thc occurrence of tbevxcancy." 

6. I~uertinrt of sectior~ 6-ri.-ATter existing section 6 of the principal 
Act, t11e foIIollvingnew section 6-A shall beinsxted, namely :- 

%-A. A p p ~ i ~ ~ f r ~ ~ c t ~ t  of. Advisers.-41) Notwithstanding anything 
contained in this Act, the State Government may appoint to each 
Corporation such number as may je k e d ,  hut not exceedi~lg 
five, of thc o6cials to act as zdvirers. Such advisers shall not 
be deemed council1ors of the Corporation and shall have no right 
to v ~ t c  in any capacity whatsoever, but shall be cntitlcd to parti- 
cipate in all proceedings af the C~rporation in an advisory 
cap.icity. 

(2) The term of oRce of ex-oflicio advisers appointed under sub- 
section ( I  ) shall, udess the Statc Govenlment o thenvise directs,. 
be co-terminus with the tcrrn of vllilic: by virtue ot'whlch they arc 

. 
appointed. " 



7. Allre,r&nwt of sect lo:^ 7.-In section 7 of the principal Act,- 

(a) in the 6rst prmiso tcb sub-section (I), for the words and signs "so, 
however, ihat the t oial period -so extcndcd shall never excced", 
the woiSds''so that 1 hr: total p~rrod so cxtcnded shall not ercced ' 
shall bc substituted ; 

(b) in the ssecand proviso to sub-section '(11, for the words '<date of 
nccsser af operatior-", the words "datc of expjr~" shatI be substi- 
tuted ; and 

(c) in  sub-sections (2) a!~d (4). for the word L 4 ~ o - ~ p t ~ d "  wllerever it 
occurs, the word "nminnted " shall be substittlrcd. 

8. Aatendlner~r ofsectitn 13.-After c1a11sc (e) of sub-smtion (1) uf 
section 13 of thc principal Act, the following ncw clausc (re) shaIl be inserted, 
namely :- 

> 'r(ee) jf hc1ias been found to  h a v ~  encroached Uponany land belonging 
to, or taken on leasr, or rcqutsitioned by, or on behalf of tbc State 
Governn~ent . a municipa! corpordtiun, a municipal committee, 
a notified area comnittec, a gram panci~ayat, a panchayat samili, 
3 ziIn pnrishad or a co-operative society ;" . 

9. A~?letriitlrc?lE ofsedirvi 16.-In section 16 of the principal Act, for 
the words "co-oplcd "and caco-opiio~~ ", the words "nomiyated"artd "nomi- 
nation" shall tK substituted rcspectivcly. 

10. .h~et~dt,rert i @sec!im 34.-In section 34 of the principal Act,- 

(a) insub-section (I), [or theword <'co-opted", the word "nomi- 
nated" shaIl be substituted; 

(b) after sub-section (I), thc foIlo wing new ~ ~ h - s e c t i ~ n  shall be inser- 
ted, ni~mely:-- 

(23 The person clectcd or nominated to acasuaIvacancy shall 
make and subscribe tbe oat11 or al3rmation in the form 
given iin the receding sub-section before t he  mayor of the 
Corporalion. "; and 

(c )  sub-saction (2) shall t e  re-numbered as sub-section (3) and in the 
s ~ b - s w t j ~ n  (3) so .c-numbered. for the words "an arrear of tau 
under this Act", tt,e words ''arrears of land revenue" shall be 
substiiuted. 

11. h~a~dnze!r t  ofsefior~ 37.-In section 37 of the principal Act- 

(a) in the heading, thl: words and sign "senior deputy mayor, "shall 
be omittcd ; 

(b) in sub-section (I), for the words "othertwo membersto bt the 
senior deputy mayor and"', the words"anoihor member ta be" 
shalt be substituted ; 



' (c) in sub-section (3), the sign and the words, ",senior dcputy mayor", 
and the words "or senior deputy nayor"sha1l be omitted; and 

(d )  for sub-section (4) thz following sub-section shall be substituted, 
namely :- 

9 4 )  The mayor or the deputy mayor ~ha i l  hold the office from 
Ihe time of his dection until tho election of his success0 r in 
office, unless in the meantime he resigns his office as mayor 
or deputy mayor or bis term of officc as a member of the 
Corporation terminates in any manner cr unless in the case 
of the deputy mayor he is elected as mayor. They shall be 
eligible for re~election. "; and 

(e) in sub-section (5) after the word ''mnyar", the words "or tho 
deputy mayor" shall be inserted. 

12. Ama~drmnr of sectioa 38.-In scction 35 of the principal Act,- 

(i) in the heading, lor the sign and words &*,senior deputy mayorand 
deputy mayors", the words ''and deputy mayor" shall be substituted; 
and 

( i i )  .in-the body of the section, the sign and. the words, c'senior deputy 
mayor", whcrever occuring, shall be omitted. 

13. Amletrd~l~er~r of secrior~ 39.-In section 39 of the principal Act, thc sign 
and the words, ".the senior dcputy mayor and in his absence" shall bc 
omitted. 

14. Arnendtne~rt of secliutt 40.-In sub-section ( 1 )  of section -40. of the 
Act, the words '*senjor deputy mayor or the" shall be omitted. 

. . 
15. Anretlrlnlenr of sectio~r 42.-In sub-section (I) of section 42 of the 

principal Act, ror the word 4'government'', the word '' administration"shaI1 
be substituted. 

16. At~cndnter~t of section 43.-Clause ( r )  of section 43 of the principal 
Act shall be omitted. 

17. I t~sertion of section 46-A,-After scction 46 of the principal Act, 
the follotving new section shall bc inscrtcd, namely :- 

- . 6%-A. Appoinlmerrt of Joirlt /Assisla~d C ~ t n ~ n i s ~ f o n ~ r s . ~ l )  The 
Statc Government may, if in its opiniop it is expedient to d~ so in 
the public interest, appoint a. person or pel-sons to- be called the 
JointlAssistan t Commissioners to assist the Commissioner 
appointed under section 46 for cfficient performance of the func- 
tions of tbe C~rporatioa and they shall be governed by- such 
conditions of service as may be fixed by the State Government 

. from time to time. 

(2) The JointlAssistant Commissioners appointed under sub-section 
- ( I ) .  shall: be, subordinatc to the Commissioner and shall exercise 

such powers and perfarm such duties as may be conferred and 



iinposcd upon thc Commissioner under tllis Act and are fer.~her 
dejegated to them by the Commiss!oner". 

3 18, A ~ ~ ~ ~ t r r ~ ~ n e n ~ o f s e c t i o ~ i 4 ~ . - 1 n  sectior147 ofthe principal Act,- 

s (ri) in the heading for the word ~Commissioncr", the rvol-ds .'certain 
oficers" shall be substiiuted; and 

(b) for the words '*The C~mmissioner" occurring in the beginning, 
tile words '-The otficers of the corpora ti or^ as mentioned in the  
Fourth Schedule" shall be subs~ituted. 

19. An~e/tdr,lent oj  sectiolt SO.--For sectioi~ 50 of the principal Act. tile 
following sect iw shall be substituted, namely :- 

"50. The Corporation shall make such contribution towards lesvc. 
all0 wances, pension and providcnl fund or the oficers of the  
CorporLation mentioned in the Fourth Schedule. as may be 
required bythe conditions of their service under the Government ". 

20. Irtser,ion oJ uelv secriott 69-A, 69-3, 69-C, 69-D and 69-E,--After 
section 69 of thc principal Act, the following sections shall be inserted, 
namely:- . 69-A. Pulver to  smpe~rrlrng resolution or order of the ~o>~ora!io,j .--  

The DivisionaI Commjssioner may, by order in writing, suspend 
the execution of any rzsoiution or order of the Corporation, or its 
committee or prohibit the doing of an)' act which is about to 
be done, or is being done in pursuance of ot under the cover of 
this Act,'or in pursuance of any sanction or permission granted 
by the Corporati011 in exercise of the powers under Act, if 
in his opinion, the resalution, order or act is in excess of the powers 
conferred by lasv or contrary to the interests of the p ~ b I i c  or 
likely to cause waste or daraagc of Corporation funds or property, 
or the execution of thc ~rsvlulion or order, or the doing of theact, 
is Iikely to lead to a breach of the peace, to encourage lawlessness 
or to cause injury or annoyance to  he public o r  to any class or 
body of persoas. 

6943; Ex fro-ordirrory power of tlie Diuisio~tal Cotll~lli~si~ller Dr cnJe of 
emergency.-(1) In case of emergency, the Divisional Commis- 
sioner m y  providc for the c x a u t i u i ~  of any w o ~ k  or tbe doing 
of any act, k*ich theCorporation i s  cmpoweccd toe>iecute or do, 
and the immediate execution or doing of which is, in his opinion. 
necessary for the service or safety of the public, and may direct 
that the expense of executiog the work or of doing die act shalI 
be forthwith paid by the Corporation. 

(2) Should the expense bc not so p d ,  I ~ G  Divisional Commissioner 
may make an order directing the person havin9 the custody of 
the balance of the Corporation fund to pay the expense, of so 
much thereof as may, from time to time. be possible, from that 
balance, in priority to all other charges against the same. 

69-C. Power 10 pro vide for perforn1~11rce oJ dtrries it! ccrse oJdefaulr,-- 
(1) When the Divisional Commissioner, dtcr  due inquiry, is 



satisfied that the Corpor.~tio~l Ilas madg defdult in performing any 
duty impxed up03 i t  by this ,Act, or by any order or rule made 
under this Act, hc may by an order in writing fix a period for the 
performance of the duty, and should it not be performed within 
thc period so jixed, he may appoint some person to perform 
it, zind may d~rect that the expense thereof shall be pi\id 
by the Corporation within such time as he may fi. 

(2) Should the expense be not so paid, the Divisional Commissioner 
may make aa order brecting the person having the custody of 
the balance of the Corporation fund to pay expense, or so much 
!hereof,, as wily, from time to time, be possible, from that balance, 
in p-~onty to ail other charges against the same. 

69-D. Action of tfze Divisio~~gi Cotwnissio11er lo be i~l;niedately reported.- 
When theDivisiona1 Commissioner makes an orderunder sectlon 
69-A, section 69-B or section 69-C, he shall forthwith forward 
to the State Governiueat a copy thcreof, with a statement of the 
reasons for making it, and with such explanation, if any, as the 
Corporation may wish to offer. 

69-E. Power oJ the Stale Govertrt~~etlr u~tltrl irs oficers overn Corpo- 
ra1io11.-(I) The State Government and the Divisional Commis- 
sioner, acting under the orders of the State Government, shall 
be bound to require that pprozeedings of the Corporation shall be 
in conformity with thc law for the time being applicabk to the 
area over which thc Corporation has authority. 

(2) The Statc ~ovcrnmcnt may exercise all powers necessary for the 
perlormance of thc duty, and may among other things by order ill 
writing annual or modify 2ny proceeding which it may consider 
not in conformity with the law or for the reason which would. 
in its opinion, justify an order by the Divisional Commissioner 
under section 69-A." 

21. Amenrfinet~t of secfiojl 70.-In sub-section (7) of section 70 of 1 he 
principal Act, for the word "five", the word "six " and in the proviso to 
this sub-scction between the words "thousand" and "rupees ", the words 
"and two hundrcd " shall be inserted. 

22. Itlscrtion of new sectio~r 70-B.-After Section 70-A of the principal 
Act, the followng section shall be inserted, namely:- 

"70- B. Power ru amend the Third a d  Folrrth Sclieduies .-4l) 
Government may, if it is of opinion that it is expedient or neces- 
sary to do so in the pubIic interest, by noti6catpn in the Official 

' 

Gazette, add to, or omit from, the Third Schedule or the Fourth 
Schedule, as the case may be. 

(2) Evey such notification shall, as soon as may be after it is issued, 
be laid before the State Legislative Assembly." 

23. Amendrnerr( of sec{ion 74.-In section 74 of the principal Act, 
between the words "may" and "make", the signs and wordsr', with the 
prior approvalof the StatcGovernmentl', shall be insertd. 



24. A ~ ~ ~ e ~ t r l ~ n e ~ r l  ofsectio~i 75 .-.4fter sub-clause ( i )  of clause (c) of the 
proviso to section 78 of the principal Act, the foIIo~vin~ subcIausc shall 
be inserted, nan~ei) :-- 

a #'(i-a) under the orders of the L)ivisional Commissioner made by 
him in exercise of the powen conferred on him under sections 
69-B, 69-C or any other provisions of this Act;". 

25 Arrlcrrhw~t ofsectio~l90.-Clause [b) of sub-section (1) of scctian 
90 of the principnl Act, shall be omitted. 

26. A~nc~~clrncttt of sccrforr 91 .--Sub-seclipn (2) oi section 9 1 of the 
principal Act shall be omitted and the existing sub-section (1) shall be 
renumbcrcd as sect ion 9 1. 

27. Anrnr !? t~~~~r f  of s~ct ion 92.--In section 82 of the prilicipal ALL,- 

( i )  in clauses (a) and (b),  for the words "may reasonably be espec- 
ted to", wheccver occurring, the word -cisJ'shalI be substituted ; 

(ii) for clsusc ( c )  and its proviso, the foIIowing clauses and Expla- 
nation shall be substitutcd. namely/- 

''(c) where thegross annual rent of any land or building cannot 
be determined under cIausc (n) or clause (A),- 

(i) in the case of land, 10 per cent of the cost of land ; and 
( i i)  in the caseof a building, 10 per ccnt of the  sum of thc cost 

of crcctiorl or [be buiIding and the cost of-land : 

Provided that in the calculation of the ratmble value of any 
building, 10 pcr cent of ~ I I G  rateable value.so determined 
shall be deducted for the c o s t  of rcpairs and for ill[ other 
expenses necessary to maintain the building ; 

( r l )  when the  gross annual rent of tbe whole of the land or a build- 
ing cannot be determined under any of the clauses (a), (b) nnd (c),- 

(i) in relation to Illat part or portion of such land or building 
to which clause (a) or (b)applies, as determined under the said 
clause ; and 

(ii) in relation to the remaining part orportion of such land 
or building, as determined under clause (c). 

Expluita/iu,~.--Fur the  purposes of this section "cost of land" and "cost 
of erection of the buildiny" shalI mean cost of land and/ 
or cost of erection of building at the time of the purchase 
of such land andlorerection of building as thecasemay be." 

28. It~sertion of new section 103-A.-Aftcr section 103 of thc 
principal Act, the following section shall be inserted, namely:- 

" 103-A. Tmrrsfcr rlr1ty.--(I) The duty on transfer of property 
(hereinafter rcrcrrcd to as Iransfer duty) may be Ievied in the form 
of a surc;~argc at such rate as \nay be fixed by the Corporation 



Gth the approval of :he Government not exceeding seven and a 
half per cent on the duty imposed by the Indian Stamp Act, i' 

1 899 (2 of 1899). 

(2) All provisions of the Indian Stamp Act. 1899 (2 of 1899) and the 
rules made thereunder shall mutatis mritandis apply to tile said 
duty  as they apply in relation to the duty chargcnbte under that 
Act. 

(3) No registering authority shdI accept auy instrunlent for registra- 
tion save on production of proof of payment of the amount of 
transfer duty to the Corporation." 

29. Amte,td!~let~r of secriorr 134.-For the word, figure and brackets 
"sub - s ~ t i o n  (4)" occurring in sub-section (5)  of section 134 of the principal 
Act, thewords "this section "shall bcsubstitutcd. 

C1 

30. Ameirr/o~etr t of ~-ecriot! 136.-In section 136 of the principal Act for 
the words "in the manner provided hereinafter", the words, "as arrears of 
land rcvenue" shall be substituted. 

31. Atjtet~dtnetlt of seclior~ 137.-For section 137 o f  thc principal Act 
the following section Shall be substituted, namcly :- 

lCI37. Ma~mer of recob"erirlg to-~.-Any sum due on account of tax % 

payable under this Act may be recovered together with costs of 
recovery by tIlc folloa.ingprocesses, in the manner prescribed :- 

to) as arrears of Iand revenue; 

(b) in thc case of 0choi and toll. by the seizure and sale of goods 
and vehicles ; and 

(1,) in the casc of taxes on lands and buildings, by the attachment 
of tent due in respect of the property." 

% 

32. A~~reridt~rei~t ofseclio+ 138.-In sub-section ( I  ) of section 138 of 
the principal Act, for the "by distress and saIe of his other movsble 
property", the words "to recover it as arrears of land rcvenue" shall be 
substituted. 

33. A~~endn~etrt  of secrio~~ 145.--In sub-section (5) of section I45 
of the principal Act, for the words 'Itax due", the words, ''land revenue" 
shall be substituted. 

34. Aata,dn~erlt of sectioll 146.-For the s i p  "." at tho end of,cfausc 
( b )  of section 146 of the princigaI Act, the sign '.:" shalI be substituted and 
thmafter following proviso shall be added, namc1y:- 

"Provided that where the deposit of the tax andlor arrears or !he tax 
i s  Ucly to cause undue hardship to the appcUant. the Divisional 
Commissioner, aftcr having regard of the circumstances of the 
case, may, in his discretion for the reasons to be recorded In .- 
writing, dispense with such deposit or part  thereof subject t o  
such conditions as he pay d ecm fit to impose. " 



35. Arnetrrlr~rart of s~crion 150.-In sub-scction (2) of section 150 of 
the principal Act, for the words Ivarrear of tax undcr this Act", the words 
"arrcar of Iand revenue" shail bc substituted. 

36. Amendtnenf of seelion 184.-For the s i g ~ ~  "."at thr end of clause 
( f )  of the Explanation to sub-section (2) of secrion 184 of the principal 
Act, the sign and word ' ; and" shall be substirutcd 2nd thereafrcr the 
following ncw clausc (g) shall beaddcd, namely :- 

"(5) for use in ;I guest-house , hotel, lodge or restaurant or other com- 
nicrcinl establishrncnt." / 

37. A m a r b ~ ~ r ~ r t  of seur io~~  197, 203,206,213 cr!z6217.-111 sub-section 
(3) of sectiol~ 197, sub-section (3) or section 203, sub-section (2) of section 
206, sub-section (3) of scction 213 and sub-section (3) of section 217 of tIlc 
principal Act, for the words "an arrear of tax under this Act", thc words 
"arrears of land revcntle" shall be substituted. 

38. A I I ~ ~ I ~ ~ I ~ I ~ J I ~  oJsectinn 218.--For sub-section ( I )  of section 228 of 
the principal Act, the following sub-scction shall be substituted, namely :- 

.'(I) Thc Corporation may- 
(a) prohibit vehicular t ~ f i i c  in any public sll-cet or ally portion thereof 

so as to prevent danpr, obsttuction or inconvenience to the public 
or to ensure qqllitcncss in any locality ; 

(h)  prohibit in respect of all public streets or any particular publie 
street. the transit ofany vehicle of such form construction, weight 
or size or laden with such heavy or unwicIdy objects as may be 
Iikcly to cause injury to the roadways or any construct ion thcreon 
except undcr such condition as to time, mode of transaction or 
locomotion, use of appliances for the protection of roadways, 
number of lights and assistants and other general precautions and 
upon the. paynient of such charges as may he specified by the 
Corporatron generally or speciaLIy in each casc ; 

I(:> prohibit access to prenlises from any particular street carrying 
high speed vehicular traRc : 

Provided that the Corporation shall not take action without the sanction 
of thc Government in cases under clauses (a), (b) and (el". 

39. Anre~rdlnent oJ sections 232, 240 and 253.-In sub-section (3) of 
section 232, su b-section (2) af section 240 and sub-sectioa (2) of section 
253 of the principal Act. for the  words "an arrear of tax under fliis Act", 
the words "arrears of land revenue"shnl1 be substituted. 

10. ~nmldnrci i l  qf seciio;~ 762.-10 sub-section ( I )  of section 262, o f  
the principal Act, far the word "sixty", whcreger it occurs. the word 
"ninety "shall be substituted. 

41, A,~mrrlr~le?~t of scrtion 268.-In section 268 of thc principal Act,- 
(n)  I ~ I '  the words "Cuu1.1 of the District Judge of thc cjty" occurring 

in sub-section (2) and the words "Court of the Drstrict Judge". 
wherever the-w occur, the words "Divisional Cornmissionct-" 
SIIAH be substituted; 



(b) for the words '.in the opinion of ihe Colrrt" occurring in wb- 
section(3), the ivordsa*in Iiis opinion" shall be substituted; and 

(I') for the words ''an arrear of ti11 undcr this Act" occurring in suh- 
section ( b ) ,  the words -'arrears of land revenue"shall be substi- 
tuted. 

42. ri111et1d~nc~~rofsec~io~r7-69.-Forthc~vords~~~nnarrcnro~taxunde~ 
this Acr" occurrin~ in sub-section (4) of section 269 of the prindpal Act, 
the words '.arrears of land rcvenue"s1l;:ll be s l~bs t i tu t~d  and lherenftcr the 
follolving new sub-section ( 5 )  shall bc addcd, namely :-- 

0~15) Where the owner of ihe bbuilding submits the revised plan. 
after the rvork has been stopped by him or the work is conlpleted 
by him and deviations from the sanctioned plan are minor in 
nature, the Commissioner may, subject to the special ~ i i d  genera[ 
directions of tliz State Government under wction 269-A, com- 
pound the cascs ii~volving such deviations." 

43. Itisa*tio~l of f ~ e ~ * s e c ~ i o r t  269-&-After section 269 of the principal 
Act, the followinp new section shalI be inserted, namely:- 

"269-A. Power of Stnie G o v e l n n l ~ ~ ~ t  to give direcrions for cu~lrpo~rs- 
dirig deviorinlts .porn sa18diurredplans.-Witliout prejudice to the 
provisions contained in this Act. thc Government may, from 
titne to time, give such special or general directions m matters 
of policy in relation to the ~ o m ~ o u n d i n ~  of the cascs involyinE 
deviations from the sanctioned plans as in its opinion are requlred 
to be followed by the Commissioner for conlpounding such 
cases under sub-section (5) of scction 269 of this Act." 

44. Ante~~rlrncnl of s~criorts 273. 283,255, 290, 292, 293,369, 370 and 
378.-In sub-scction (61 of section 272, seclion 283. subsection (3) of 
section 285, sub-scction (3) of scction 290, section 292, sub-section (5) of 
section 293, section 369, sub-section ( I )  of Section 370 and section 378 of the 
principal Act, for the words "an arrear of tax under this Act': the words 
"arrears of land revenue" shall be substituted. 

45. I~rserrior~ of lrew sectiot~ 384-A.--After section 384 of the principal 
Act, the following section shall bc added, namely :- 

"384-A. Cor~iposition of ~ f l ~ n c e s . - ( l )  Notwithstanding any thing to 
the contr~ry contained in scction 384. i t  shalI bc lawful for the 
Commisjoner or any ~t l ler  person authorised by him, by genera\ 
or special order in this behaIf, to compound, eltber before or 
after the institution of the proceedings, offences mentioned in the 
Sccon d Schedule. 

(2) Where zn offcnce hus bcen compoundcd, thc offender. i T  in cus- 
tody, shalI be discharged and no Further proceeding shall be 
11 ken against him i n  respttct of the offence so compounded." 



46. It~ser~iorr o f n e w  secrior~ 400-A,-Aitcr sect ion 400 of the principal 
Act, the folIol\ing sectioll shall bc added, narncly :- 

"400-A. Power of revision.--The Govcrament may at any time. fur 
tile pur~~oses of sd tisfyjllg ilself as ta the correctness, legalily, 
propriety or regularity of any proceeding or order passed by 
any officy of tbe Government or the Con~rnissioner or any 
officer subordinate to him, call for and examine the record and 
may pass such otdcr witit rcfcrcnce thcreta as it may think fit. " 

47 .4nreri(/,,i~11f of scctio~i 404. -In section 404 of the pri nc~pal Act, 
for the words '-Tree Authority" the words "State Government" shaIl be 
substituted and at t]le end of the section so nrncnded, the following EX- 
PIanNion, shall be added, name1 y :- 

'Esplmiotio~r.-For the purpose of this section the expression ILdanlag8" 
in relation to a treeshall include.- 

( ( I )  gridling;.ddlIing of holes, boring and use of poisonous sub- 
stance ; 

(b) cutting and cxposurc of roots or making c tree dangerous ; 
(c) setting fire to a tree or its branchej ; 
(d) debarking or stripping of the bark ; 
(e) extraction of resin and gum : 
u )  lopping of bradchcs ; 
(g) cxtmction and removal of torchwood ; and 
(ir) damage to trees by throwing debris or stones ; 

but such damage shall not incudc the damage which is caused,- 

1 by the botr~flde escrcise OF the rights of the right-boIders o r 
the area ; 

(2) by the lopping of branches of the trees which are grown 
mainly for fodder, horticultural or ornamental purposes." 

48. Subslittrtiiu~ oJsecliott 405.-Firr s e d k i  405 of the principal Act, 
the following section shall be substituted, name1y:- 

"405. Co~~~til l t l io~x 01 Tree Alrillority.--(I) The State Govern men t 
shall by notification constitute the  Tree Authority consisting of 
the fo1Iowing:- 
(i) thc Commissioner ; 
( i i )  the ~ivis ional  Forest OIIiccr having jurisdiction ovcr the city ; 
(iii) thc District Horticulture Officer haviag jurisdiction over the 

city ; and 
( iv) two councilIors to be nominated by thcMayor. 

(23 TheCommissione~shallbctbe Chairn~anoftheTree Authority." 

49. A~ncndnet~t of sec fio?1406.-Sub-section (3) of section 406 of the 
principal Act shall be omitted. 



50, Anlend!itall 01 secriori 408.-After section 408 of the principal 
Act, ihe Ig!lo~ing scstion shall bc addcd. namely :.- 

# a  403-A. Application for pe~nissio?~ for cuiiirrg(fellirlg or re~jrovul iy n 
free.--(I) Ally person intending to cut. lop, fell or rcmove s tret. 
within the territorial jurisdiction of the Corporation shall nukc  
an application to the Tree OFIiccr, in such form and conlaining 
such particulars and accornpa~ued by such docunients as may bC 
prescribed. 

(2) Such application sh i~ I I  be accompanied by such fee as may be 
prescribed. " 

51. Strbsriltriiolr of sectiota 409.-For section 409 .of the principal 
Act, the follo~ving scction shall be substituted, namely:- 

-409. (I) On receipt of application from any person to fetI ally stand- 
ing tree or to cut, lop, remove or otherwise dispose of a fallen 
tree, the Tree Authority shall, after making such inquiry as 
it may think fit, and with prior approval OF the Governn~ent 
eitl~er permit in whole or  in part or refuse the permission applied 

. for : 

Provided that no such pcrrnissi~n shall be refused if the tree- 

(;) i s  dead, diseased or wind-faIlen, or 
(ii) constitutes a dangcr to life or property, or 
(ii i) is substantially damaged or destroyed by firc, lightening, rain 

or other natural causes. 

(2) Whcre pern~ission to fell a standing tree or to cut, remove or 
othewise dispose of a fallen tree is granted, the Tree Authority 
may impost coildition that thc nppticant shall plant another 
tree or trees of the same or other suitable species preferably on 
the samc site within sixty days of the date on which the tree is 
felled or wil l in  such extcnded time as thc Tree Autllority may 
allow. 

(3) The permission granted under this sectioa shall be valid For a 
period of I80 days from the  date on which thc sanction is conveyed 
to the applicant. lf the applicant fails to cut, fell, lop or remove 
the tree permitted to be cut, idled, lopped or removd within 
the aforesaid period of 180 days, ~l lr :  permission r an t ed  shall 
lapse, unlcss the applicant a b t o i ~  from the Commissioner an 
extension of timc on an application for extension and payment 
of prescribed fee. " 

52. Atnet~d~nstt of t l ~ e  First St-l~edlr!c.-In the First Schedule of the 
principal Act,- 

( i )  in Part I after item 19, the following new item shall be inserted, 
namely :- 

"19-A. Tailoring shop. Keeping a-" ; and 



(ii) in Part 11,- 
(n) Tor item4 thc followi~lg itern shall be substituted, namely :- 

*'4. Bidi or Bidi Icavcs." ; 

(b) after items 1 1 ,  24 and 30, the following new iterns I I -A, 24-A 
and 30-A, shall be inserted, narudy:- 

24-A. Cosmetics and toilet needs. 
30-A. Electric goods (including video andelectric games)." ; 

(c) for item 60, the followinl: itcm shall bc substituted, namely :- 
"60. Leather, leather cloth, rcxine cloth and water proof 
ctotb." ; 

((1) cftcr items 75, 79, 82 and 93 the rollowing new items 75 A, 
75-B, 79-A, 82-A, 82-B and 93-A, shall bc inserted, namely :- 

&75-A. PharmaceuticaI or medical goods. 
75-B. Photostate, cyclostyling, typingand printing ~qachines. 
79-A. Rubber and rubber goods. 
87-A. Sanitary-ware, hardware and other articles made of 
iron, iron sheets, pipes, iron angles and G.I. pipes. 
82-B. Shoes (including leather, P.V.C., canvas, rubber and 
plastic shoes). 
93-A. Utensils, crockery, china and earthen-ware, aluminium- 
ware, stainless steel and iron goods. " 

Y 53. I n s e r l i o ~ ~  of the Fo~alk Sclieclu1e.-Aftcr the Third Schedule to 
the principal Act, the following Fourth Schedule shall bcinserted, namely ;-- 

THE FOURTH SCHEDULE 

(See sect ions 47,50 and ,704) 

1. (=om.~ssigner. 
2. Joint Commissioner. 
3. Assistant Commissioner. 
4. Exccutivc Municipal Engineer. 

5. Assistant Engineer. 
6. Junior Engineer. 
7. Market Superintendent. '[ 

54. Repcnl a11d savi~~gs.-The FI imachal Pradcsh Municipal 
Corporation (Amendment) Ordinance, 1985 (2 of 1985) is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken 
under the said Ordinance shall be decrned to haye been done or taken under 
the corresponding provisions of this Act, as if the Act was in force on the 

1 day on which such thing was doneor such action was taken. 



T m  m I A C X 4 L  PRhDESH MUNICIPAL CO1wOKATIQN 
( . ~ I ) M E N T )  ACT, 1986 

F 

(ACT No. 21 OF 1986)' 
4 

1. Short title and commencement. 
2. Amendnient of section 5. 
3. Substitut-ion of section 6. 
4. Amendment of section 37. 
5. Amcndment of section 41. 
6. Validation. 
7. Repeal and savings. 

-C 

(Rcccived the asstnt of the Govcmor. Himachd Pradc5h cn tho 1 St h- Scptcmkr, 
I9&6 and was publishd in R.H.P. Extra., Dated 10.9-1985 nc Pages 1537.1538). 

An Act fur !her l o  nvtetld tile Hi~noclroi Prndesh Mtu~icipnl C ~ r ~ o r n f i a r ~  
Act, 1979 (Act No. 9 of 1980). 

BB it enacted by the Legislative AsscmbIy af HImachaI Pradesh in the 
Thirty-seventh Year of the Republic of India, as foJ~ows + % 

I. Short rifle mdconimencernenr.-(1) TbisAa may be called thc 
Himachal Pradcsh Municipal Corporation (Amcndment) Act, 1986. 

(2) Section 2 and swtion 4 of this Act shall come into force at once 
and the remaining provjsioos of this Act shall bc deemed to bavc come 
into hrce on the 17th day of July, 1986. 

2. Anrendtttert t of section 5.-The existing proviso to sub-section (5) 
of section 5 of the Him~chal Pradesb Municipal Corporation Act, 1979 
(9  of 1980) (hereinafter called thc principal Act) shall be omitted. 

3. Stibsfi!uliun qf sectiorl 6.-For section 6 of the principal Act, the 
foUowio,o section, slortgwith its heading, shaU be substitutlrl, namely:- 

"6. Specid reprrscntation lo women and others.-+) If no wonan bas 

been elected to a Corpnmtion ar only one woman is ekctcd, the 
Government shall nominate two women or such number of women 
as fnU short of trvo from amongst fhe wenbcr scctiolls ofthe society 
who is Or are otherwise qualified to be elected as counciB~r(s) of the 
Corporafion. 

(2) The G o T ~ ~ ~ I U E D ~  sbdl nominate three persons to a CorporafIuo, Who 
;ire atherwise uualified to k elected ss corncillors o l  the Corpora- 
riin, havitlg special knomIedge or practical cxpcrielice iu respect of 

, ( - 
I For statement of Objects and icasons s c i  B.H.P. Extm., dated -21-3-198&, F. 1395. 



well nlattcrs ns the folIowiag, namely :- 
an:hitecture, education, engineering, cnvironmcntal conservation, law, 

J n~t:dical scicnce, administration, fradc or commerce, tourism and social 
A selricc : 

Provided that the councillors nominated under this sub-section shall 
not be entitled to vote at, but shall, subject to the other provisions 
of this Act, have the right to speak in and otherwise take part io thc 
procccrlings of nny meetings of thc Corporation or its committees 
of whic h 11e may be a member. 

(3) iYl~ene~er a casual vacancy occnrs in the o fice of the aominatcd coon- 
cillor, fresh nomination shall be madc within a period of thuty days 
of the occurrence of the vacancy.'' 

4, ~ r n e r ~ r l ~ ~ r e t t l  of sectio?~ 37.-in section 37 of the principal Act,- 

(a). for existing sub-swtion (I), the foIlowing sub-section (I) shall be 
substituted, namely.-- 

"(1) The Corporation shalI. in the prescribed manner, elect one 
of its elected rncmbers to be the mayor and another elected member 
to be t h e  deputy mayor of the Corporation. " ; and 

(1?) for the words r'one of its members"occurring in sub-section(3') 
the words "one of its electcd members" shall be srtbstftuted. 

5. AtnetrrJ;~te~zt of section 41 .-In seztion 41 of the principa Act,- 

(a) for the words l'the two dcputy mayors" occurring in sub-section 
141, the words "the deputy mayor shall be substituted ; and 

( b )  for sub-section (5), the folIowing sub-section ( 5 )  shall be substituted. 
namely :- 

"(5) Each committee sfid1 elect one of it,, elected memsers as the 
chairman and anothcr elected member as the vicechairman." 

6. Ifa1idatiom.-Notwithstanding anything to the contrary contained 
in the principal Act, any right vote exercised before the commencement 
of this secton by any councillor, nominatedunder sub-section (2) of secuon 
6 of the said Act, in the meetings of tho Corporation or its committees, 
shall and shall alwaysbe deemed to have been validly and lawfully exercised. 

7, Reperr1 m~dsrrvi,rgs.-(I) The Himachal ~ r a l e e h  Municipal Corpo- 
ration (Amendment) Ordinance, 1986 (2 of 1986) is hereby repealed. 

(2) N~trvithstandia~ such repeal, anythu~g done or any action taken 
under tile said Ordinance shall be deemed to haire been done or taken 
under the corresponding provisions of this Ac-t, as if this Act !ad 
come into force- on the day on which such thing was done or such .action 
was taken. 
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